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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, thel9th November, 2025

No. HHC/GAZ/14-430/2024-Part.—Hon'ble the Chief Justice has been pleased to grant 09
days earned leave w.e.f. 21-11-2025 to 29-11-2025 with permission to suffix Sunday falling on
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30-11-2025 in favour of Sh. Raghav Sharma Civil Judge-cum-JMFC-II, Rohru, H.P.

Certified that Sh. Raghav Sharma is likely to join the same post and at the same station from
where he proceeds on leave after expiry of the above period of leave.

Also certified that Sh. Raghav Sharma would have continued to hold the post of Civil
Judge-cum-JMFC-II, Rohru, H.P., but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 20th November, 2025
No. HHC/GAZ/14-52/74-VIII.—In the interest of Administration, Ms. Kirti Bhushan,
Ms. Simranjeet Kaur, Shri Pranav Negi, Ms. Rashmi Dogra, Ms. Bindra Devi, Ms. Bhavya
Saini, Ms. Urvashi, Ms. Shashi Bala and Ms. Simran, on their appointment as Civil Judges vide
H.P. Government Notification No. HOME-B-B(2)2/2013 Vol-VI, dated 12-11-2025, are detailed to

undergo induction training in the H.P. Judicial Academy, Shimla with immediate effect till further
orders and posted for the purpose of drawl of their salary etc. as under:—

1. Ms. Kirti Bhushan, Civil Judge (Leave/Training Reserve), High Court of H.P., Shimla.

2. Ms. Simranjeet Kaur, Civil Judge (Leave/Training Reserve), High Court of H.P.,
Shimla.

3. Sh. Pranav Negi, Civil Judge (Leave/Training Reserve), High Court of H.P., Shimla.

4. Ms. Rashmi Dogra, Civil Judge (Leave /Training Reserve), High Court of H.P.,
Shimla.

5. Ms. Bindra Devi; Civil Judge (Leave/Training Reserve), High Court of H.P., Shimla.
6. Ms. Bhavya Saini, Civil Judge, ADR Centre, Shimla.

7. Ms. Urvashi, Civil Judge, ADR Centre, Kangra at Dharamshala.

8. Ms. Shashi Bala, Civil Judge, ADR Centre, Una.

9. Ms. Simran, Civil Judge-VII, Shimla.
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Note.—The above postings are subject to furnishing of the acceptance of offer of
appointment by the aforementioned candidates before the Registrar General as well as Home
Department of the Government of H.P. within stipulated time frame.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 20th November, 2025

No. HHC/Admn.16(13)74-X1l.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Ms. Praveen Lata (HIM/598/2018) Advocate, as
Oath Commissioner at District Courts, Chakkar, Shimla, for a period of two years with immediate

effect, for administering oaths and affirmations on affidavits to the deponents under the aforesaid
Codes and Rules.

By order of Hon'ble the Chief Justice,

Sd/-

Registrar (Administration).

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Smt. Ahalya Devi s/o w/od/o Sh. Chand, r/o Village Khango, P.O. Ranuhkothi, Tehsil &
District Chamba (H.P.) “Applicant.

Versus
General Public

Proclamation under order 5 Rule 20 C.P.C. under Section 13(3) of the H.P. Registration of
Births and Deaths Act, 1969.

Whereas, Ahalya Devi s/o w/od/o Sh. Chand, r/o Village Khango, P.O. Ranuhkothi, Tehsil
& District Chamba (H.P.) has filed an affidavit for registration of Delayed Birth/Death i.e.
27-01-1963 for further entry in the records of Gram Panchayat Ranuhkothi, development block
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Bharmour. It has been stated in the application that due to some unavoidable circumstances birth
could not be registered well in time.

SI. No. Name Date of Birth
1. Smt. Ahalya Devi d/o Sh. Chand 27-01-1963

Hence, this proclamation is issued to the General Public, that if they have any objection/
claim regarding the registration of birth of above named in records of concerned Gram Panchayat
Ranuhkothi, may file their claim/objection on or before one month of publication of this notice in
Govt. Gazette in this court, failing which necessary orders will be passed.

Issued under my hand & seal today on this day of 2025.

Seal. Sd/-
Tehsildar-cuam-Executive Magistrate,
Bharmour, Distt. Chamba (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Smt. Kanto s/o w/od/o Sh. Padha Ram, r/o Village Tipri, P.O. Garola, Tehsil & District
Chamba (H.P.) “Applicant.

Versus
General Public

Proclamation under order 5 Rule 20 C.P.C. under Section 13(3) of the H.P. Registration of
Births and Deaths Act, 1969.

Whereas, Kanto s/o w/od/o Sh. Padha Ram, r/o Village Tipri, P.O. Garola, Tehsil & District
Chamba (H.P.) has filed an affidavit for registration of Delayed Birth/Death i.e. 01-01-1960 for
further entry in the records of Gram Panchayat Garola, development block Bharmour. It has been
stated in the application that due to some unavoidable circumstances birth could not be registered
well in time.

SI. No. Name Date of Birth
1. Smt. Kanto d/o Sh. Padha ram 01-01-1960

Hence, this proclamation is issued to the General Public, that if they have any objection/
claim regarding the registration of birth of above named in records of concerned Gram Panchayat
Garola, may file their claim/objection on or before one month of publication of this notice in Govt.
Gazette in this court, failing which necessary orders will be passed.

Issued under my hand & seal today on this day of 2025.
Seal. Sd/-

Tehsildar-cam-Executive Magistrate,
Bharmour, Distt. Chamba (H.P.).
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In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1. Ankush Kumar s/o Shri. Barfo Ram, r/o Village Pukhri, P.O. Banikhet, Tehsil
Dalhousie, District Chamba (H.P.) age 32 years.

2. Anjali Devi d/o Sh. Janak Raj, r/o Village Bhadini, P.O. Dalhousie, Tehsil Dalhousie,
District Chamba (H.P.) age 29 years .. Applicants.

Versus

General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Ankush Kumar and Anjali Devi have filed an application alongwith an affidavit in the court
of undersigned under section 16 of the Special Marriage Act, 1954 stating that they have
solemnized their marriage on 08-10-2019 and that they have been living together as husband and
wife since then. Hence their marriage may be registered under special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file the objection personally or in
writing before this court on or before 13th December, 2025. After that no objection will be
entertained and marriage will be registered.

Sd/-

Seal. (ANIL KUMAR BHARDWAYJ),
Marriage Officer-cam-Sub Divisional Magistrate,

Dalhousie, District Chamba (H. P.).

In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1. Abhishek Kumar s/o Shri Chudamani, r/o Village Dhunera, P.O. Sherpur, Tehsil
Dalhousie, District Chamba (H.P.) age 24 years.

2. Riya Saini d/o Sh. Ram Lubhaya, r/o VPO Raipur, Tehsil & District Gurdaspur (P.B.)
age 29 years .. Applicants.
Versus

General Public
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Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Abhihek Kumar and Riya Saini have filed an application alongwith an affidavit in the court
of undersigned under section 16 of the Special Marriage Act, 1954 stating that they have
solemnized their marriage on 10-10-2025 and that they have been living together as husband and
wife since then. Hence their marriage may be registered under special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file the objection personally or in
writing before this court on or before 15th December, 2025. After that no objection will be
entertained and marriage will be registered.

Sd/-

Seal. (ANIL KUMAR BHARDWAJ),
Marriage Officer-cam-Sub Divisional Magistrate,

Dalhousie, District Chamba (H. P.).

In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1. Navdeep Raj Rathore s/o Shri Hans Raj Rathore, r/o Raj Bhawan Road, Sadar Bazar,
Tehsil Dalhousie, District Chamba (H.P.) age 54 years.

2. Pooja Champalia d/o Sh. Prakash Chand Champalia, r/o VPO Chandi, Tehsil &
District Chamba (H.P.) age 50 year .. Applicants.

Versus

General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Navdeep Raj Rathore and Pooja Champalia have filed an application alongwith an affidavit
in the court of undersigned under section 16 of the Special Marriage Act, 1954 stating that they
have solemnized their marriage on 20-04-2023 and that they have been living together as husband
and wife since then. Hence their marriage may be registered under special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
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writing before this court on or before 15th December, 2025. After that no objection will be
entertained and marriage will be registered.

Sd/-

Seal. (ANIL KUMAR BHARDWA)),
Marriage Officer-cam-Sub-Divisional Magistrate,

Dalhousie, District Chamba (H. P.).

In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1.  Sonu Kumar s/o Shri Bhim Sen, r/o Village Bassi, P.O. Balera, Tehsil Dalhousie,
District Chamba (H.P.) age 33 years.

2. Smt. Sonika Thakur d/o Sh. Ramesh Kumar, r/o Ward No. 1, Village Badoh, P.O.
Bagdhar, Tehsil Dalhousie, District Chamba (H.P.) age 30 years .. Applicants.

Versus

General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Sonu Kumar and Smt. Sonika Thakur have filed an application alongwith an affidavit in the
court of undersigned under section 16 of the Special Marriage Act, 1954 stating that they have
solemnized their marriage on 21-10-2025 and that they have been living together as husband and
wife since then. Hence their marriage may be registered under special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 15th December, 2025. After that no objection will be
entertained and marriage will be registered.

Sd/-

Seal. (ANIL KUMAR BHARDWA),
Marriage Officer-cam-Sub-Divisional Magistrate,

Dalhousie, District Chamba (H. P.).
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In the Court of Sh. Anil Kumar Bhardwaj, Marriage Officer-cum-Sub Divisional Magistrate,
Dalhousie, District Chamba (H.P.)

In the Matter of :

1. Digweshwar Singh Bhadwal s/o Shri Rajinder Singh, r/o Village Sandhara, P.O. Sudli,
Tehsil Dalhousie, District Chamba (H.P.) age 47 years.

2. Sapna Bhadwal d/o Sh. Jagdish Chand Sapahia, r/o Village Uschar, P.O. Paniali,
Tehsil Palampur, District Kangra (H.P.) age 41 years .. Applicants.

Versus

General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Digweshwar Singh Bhadwal and Sapna Bhadwal have filed an application alongwith an
affidavit in the court of undersigned under section 16 of the Special Marriage Act, 1954 stating that
they have solemnized their marriage on 28-11-2018 and that they have been living together as
husband and wife since then. Hence their marriage may be registered under special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 15th December, 2025. After that no objection will be
entertained and marriage will be registered.

Sd/-

Seal. (ANIL KUMAR BHARDWAJ),
Marriage Officer-cum-Su -Divisional Magistrate,

Dalhousie, District Chamba (H. P.).

In the Court of Sh. Vikash Shukla, H.P.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Sushil Kumar aged 26 years s/o Sh. Mehar Singh, r/o Village Bhatani, P.O. Jol Lambri,
Tehsil Sujanpur, District Hamirpur (H.P.).

2. Savita Kumari aged 21 years d/o Sh. Vijay Kumar, W. No. 3, r/o Village Sawana, P.O.
Banalag, Tehsil Bamson at Toni Devi, District Hamirpur (H.P.) .. Applicants.

Versus
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General Public .. Respondent.

Subject.—Notice of the Intended Marriage.

Sushil Kumar aged 26 years s/o Sh. Mehar Singh, r/o Village Bhatani, P.O. Jol Lambri,
Tehsil Sujanpur, District Hamirpur (H.P.) and Savita Kumari aged 21 years d/o Sh. Vijay Kumar,
W. No. 3, r/o Village Sawana, P.O. Banalag, Tehsil Bamson at Toni Devi, District Hamirpur (H.P.)
have filed an application in the court of undersigned under section 5 of Special Marriage Act, 1954
in which they stated that they intend to solemnize their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 08-01-2026. The objections received after 08-01-2026 will not be entertained
and marriage will be registered accordingly.

Issued today on 19-11-2025 under my hand and seal of the court.

Seal. Sd/-
(SH. VIKASH SHUKLA, H.AS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Abhishek Dogra s/o Shri Karam Chand, r/o Village Upper Darogan, P.O. Thana
Mandi, Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.) Pin-177 022.

2. Smt. Reenu Kumari d/o Sh. Joginder Singh, r/o Village Dipur, Tehsil Ghumarwin,
District Bilaspur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Abhishek Dogra & Smt. Reenu Kumari have filed an application U/S 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the court of undersigned
in which they have stated that they intend to solemnize their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 17-12-2025. In case no objection is received by 17-12-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.
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Issued under my hand and seal of the court on 18-11-2025.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1.  Sh. Rohit Kumar s/o Shri Duni Chand, r/o V.P.O. Lambloo, Sub-Tehsil Lambloo &
District Hamirpur (H.P.).

2. Smt. Anjli Kumari d/o Sh. Raj Kumar, r/o V.P.O. Lambloo, Sub-Tehsil Lambloo &
District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Rohit Kumar & Smt. Anjli Kumari have filed an application U/S 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the court of undersigned
stating therein that their marriage ceremony has been performed on 03-11-2025 at Bharmari Devi
Jan Kalyan Sanstha (Regd. No. 00616) 22 mansa devi Market Sector 4 Panchkula Haryana
according to Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 23-12-2025. In case no objection is received by 23-12-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 19-11-2025.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Vinod Kumar s/o Shri Nasib Singh, r/o Village Kaloh, P.O. Bhater, Tehsil Bamsan
at Tauni Devi, District Hamirpur (H.P.).
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2. Smt. Rachna Devi d/o Sh. Kalu Ram, r/o Village Sokani Da Kot, P.O. Khanyara,
Tehsil Dharamshala, District Kangra (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Vinod Kumar & Smt. Rachna Devi have filed an application U/S 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the court of undersigned
stating therein that their marriage ceremony has been performed on 16-09-2025 at Santoshi Mata
Mandir Hamirpur, Tehsil & District Hamirpur (H.P.) according to Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 26-11-2025. In case no objection is received by 26-11-2025, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 27-10-2025.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).
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g FIABR AIBR AQTeld g R BWIER | 3M & 17—11—2025 B ST 3T |

AER | FRIRT / —
HRIBNT SUSIIBNI Td ATId TEATAR,
TerHYR, fSTer wiTsT (f2odo) |

CORRECTION OF NAME

I, Dr. Sangeet Kaur, w/o Sh. Gagandeep Dhillon, r/o H. No. C 34B, Sec-2, New Shimla,
Distt. Shimla (H.P.) declare that in my service records my name is wrongly written as
Sangeet Kaur Dhillon instead of my correct name Sangeet Kaur as per my Aadhar Card & School
Certificates. All concerned please may note that my correct name is Dr. Sangeet Kaur.

DR. SANGEET KAUR

w/o Sh. Gagandeep Dhillon,

r/o H. No. C 34B, Sec-2, New Shimla,
Distt. Shimla (H.P.).

CHANGE OF NAME

I, Mahender Kumar s/o Sh. Hem Singh, r/o Village Dhandal, P.O. Samrahan, Tehsil Kotli,
Distt. Mandi (H.P.) have changed my minor son's name from Girish to Divansh Rana. Please note.

MAHENDER KUMAR

s/o Sh Hem Singh,

r/o Village Dhandal, P.O. Samrahan,
Tehsil Kotli, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Babbu s/o Sh. Karam Chand, r/o Village Bilawali Labana, P.O. & Tehsil Baddi, Solan
(H.P.) have changed my name from Sucha Ram to Babbu.

BABBU
s/o0 Sh. Karam Chand,

r/o Village Bilawali Labana,
P.O. & Tehsil Baddi, Solan (H.P.).



8764 IoTuF, e U, 03 fawwR, 2025 /12 AW, 1947
CORRECTION OF NAME

I, Puran Chand Sharma s/o Parshotam Dass, V.P.O. Nerti, Tehsil Shahpur, Nerti (137),
Kangra (H.P.) declare that my correct name is Puran Chand Sharma and my father's correct name is
Parshotam Dass. Whereas my name alongwith my father's name has been wrongly printed/recorded
as Puran Chand and father's name as Parshotam Chand in Master Capital Services Ltd. under vide
DP ID IN30114310693299. My name (Puran Chand Sharma and Puran Chand) and my father's
name (Parshotam Dass and Parshotam Chand) refer to one and the same person. All note it.

PURAN CHAND SHARMA
s/o Parshotam Dass,

V.P.O. Nerti, Tehsil Shahpur,
Nerti (137), Kangra (H.P.).

CHANGE OF NAME

I, Henreus Tirkey s/o Piyush, /o Village Rada, P.O. Shamshi, Tehsil Bhunter, Distt. Kullu
(H.P.) -175126 declare that I have changed my name from Hindreeyus Tirkey to Henreus Tirkey. In
future I must be known as Henreus Tirkey. Concerned note it.

HENREUS TIRKEY
s/o Piyush, r/o Village Rada,
P.O. Shamshi, Tehsil Bhunter, Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Santi Devi w/o Late Alam Ram, r/o Village Pundal, P.O. Gawali, Tehsil Padhar, Distt.
Mandi (H.P.) declare that in my Aadhar Card and PAN Card my name is wrongly entered as Shanti
which should be corrected as Santi Devi. Please correct this.

SANTI DEVI

w/o Late Alam Ram,

r/o Village Pundal, P.O. Gawali,
Tehsil Padhar, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Inder Chand s/o Sh. Biru Ram, r/o Shetitohal, P.O. Raila, Tehsil Sainj, Distt. Kullu (H.P.)
declare that my daughter's name is wrongly entered as Mamta Devi and her mother's name written
as Indra in her school record. Now, I intend to correct my daughter's name as Mamta Soni and her
mother's name as Indira in my daughter's school record. Concerned note it.

INDER CHAND

s/0 Sh Biru Ram,

r/o Shetitohal P.O. Raila, Tehsil Sainj,
Distt. Kullu (H.P.).

A g%l

§, 3% dc g d1% M, TG IS, S[hER Xell, dedld o, el fee]
fRAre Uel I8 "INU &Ral § b A 9T B AW Ihd Rafe H ekl 9 HAAT
<dl (Mamta Devi) g #1dT &1 AW §<<1 (Indra) R$IS g3 2| SIafh AEI A9 HHAT
AT (Mamta Soni) & | @l &1 AW 3fex1 (Indira) T | 3 9fas § #_ 91 @l
HAAT A1 (Mamta Soni) ¥ STHT Y Sidfdh AT &1 A 3T (Indira) &1 foan
ST 3R U@l oIy |

3% dg
73 4% M,
M7 IdICIgdd, SR Noll, dedlel Jol,

STl pocy, f2HTeret Uaer |

In the Court of Assistant Collector 2nd Grade, Shimla (Urban),
Tehsil & District Shimla (H.P.)

Date of Hearing : 07-01-2026
In the matter of :

Sh. Nandan Chopra s/o Sh. Kewal Krishan Chopra, /o Set No. B, Daisey Bank Jakhoo,
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Subject.—Correction of Revenue entry
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It is hereby notified for the information of the general public that an application has been
received for entering the name of Kewal Krishan Chopra in place of Om Parkash in the Revenue
Record i.e. Shop built upon Khasra No. 634, situated at Bazar Ward Bada Shimla, Tehsil Shimla
Urban.

Any interested party having any claim, interest or objection regarding the above-mentioned
proposed entry is hereby called upon to file their objection, if any, before the undersigned within
the stipulated period or to appear in person on the date fixed for hearing.

If no objection is received within the prescribed time, the proposed change—entry of the

name Kewal Krishan Chopra in place of Om Parkash shall be effected in the Revenue Record as
per rules and law.

Given under my hand and seal of the Court today on ....12-2025.

Seal. Sd/-
Assistant Collector 2nd Grade,
Shimla (Urban), Tehsil & District Shimla (H.P.).
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2| H3 IR 9 IMETAd gRI F99 oM fd T wReg ufaraier & #dier R 9 fieq 9 Rac

qIAe Hal @ HRU I 9 8 Gl | f99 I8 Udid 811 ¢ & farcaiTor Siegs &R
SURIFT GHeAT H U™ 7 T @I 2 |

31d: 3faTera Bl favard 8 gl & b SWRIad ufcraral 5o 1 &1 Ariiel AER @i | 8T
&b & | A $ABR gRI G fbar  rar & b afe B b1 W1 SWRiad gabeAr J—fawror
IR B3 SoR I YaRIST 81 a W 9 foaRgd dR W faid 10—12—2025 &7 UTe: 10.00 &1 BIOR
JeTeld Pic URAR TFhY H ATHY IUAT VRISl U By AT UhaRBl HRIdEl 3H T § s

ST |
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3T fedip 22—11—2025 BT TN &R T AN 3STod I oINT foar 7ar |

AR | FXRIRT / —
TERIS FHEd feda Sroft,
aexire e amor, fS7er Rrren (RRovo) |

ey s i afarea

e, 2 fegwR, 2025

e faodo—faum—faeRs / 1—137 / 2025 —famae y<er faum= a9r @1 ufshar vd &
Hared FrmEet, 1973 & FRA—140 & Swid fRHEe Uew g UG arioiigd wermuer
(Foe) faerad, 2025 (2025 @7 fA8ad A&gid 24) S 9T fadAld 2 =R, 2025 &1 Hraa
gy o |ar § QRefUT 81 gaT ©, FadERe Bl gaared orud H gfed eRd 2g Uivd
fopar SITar 2 |

FARIRT / —

2025 1 fAEe® H=A1® 24,
fETad uow g &R aIftia® <A (WHenem), fade, 2025
Ul BT A
TS
1. fered =4 |

2. SRT 7 T HEA |
3. ORT 13 BT AN |
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2025 BT AT HAHTh 24.

feArad Uow SHM SR At R (Heiem)
fagrg®, 2025

(e | ¥ qRenfid w5y #)

RHMIE USel b 3R aTorige Imu=T A=, 1969 (1970 &I AAFIH HATH 10)
F1 3R HeMe F=A & oy e |

YRd TORNY & OgcNd d¥ § fRarad uewr fagm owr grr fA=foRed wu & a8
srfafrafad 8 —

1. e TH——s9 IR @1 GiEr 9M BErEd e g iR anioiiad eI
(Femer), rfSfH, 2025 R |

2. HRT 7 BT HIEE.—AEd U< b IR aifviire Jermuer siffE, 1969 (R
SHH S URETq He SMAH HET AT 8) B ORI 7 B [IU-GRT (2) B WD (6) H, "T=r4q”
IeE B RAE W TS Al Aiarel’ Ieg /I S |

3. HRT 13 H FEA.—Td JRTH I gRT 13 B IU-GRT (1) H, "IAS RAIT BT
e w|l & qd S A1 Af¥e dHaiRdl B PRI wR arel”’ e U fhy
ST |

ST SR BRON BT BUH

[BHTIE UQel G AR aToIoTd WU 3Fa¥, 1969 ®I gl 3R ATfOIRRIS I
H PR &R e @1 wrdl o fAfFafid $-9 8 T 50 9y yd St fahar e
s AT Py I & Jean FAecdqul SN 91 AMiee e uRadal & g
AN & Hfauy Syl H HINEH HRAT MATIS B AT § AlMD SHD! UKATHAT 3R
gTaeiiear # gig 81 9 |

JaA™:, ST B GRT 7 dRezH AhH B fhdl e § v gve a6 ifRd
BT | JMARCIZA AMGY & WA I AR Ul Pl Aoy § QAT d- & a9
I a1 e foae) °, ufdy fomrdl ve | didrell gvel d& e &l Uard fhar a1 8 dife
HHARAT B AR AfTF M & AR U by o1 9@ | g9a 1faRed, ifaf adame:
A AU B IORGIHRYN (AR ST © | 31 39 Ul DI &9 AT qeF afdadl ol
s &= g emuEl & fog & A fhy 9= @1 wxaE 21 39 gfadaese 9 I Ho
AT DI AR Afdh YIeATRT DR Bl UeT © | 3 fBHeeT Uae gob AR aiforisged T
rfrfe, 1969 # e fhar ST RIS 81 T B
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TE fodgs Sudad Sewal @ gfd @ fog g |
QECERCIEE))
(THRT #3) |
THITTAT
[SIRIEC 2025
ERIRESIEE
_‘QFH_
TR faum aw=el s
_'gl:a_

fFAre u<e g SR aiftiigs U= (WeieH), siff=ad, 2025

feArae Uder g@M SR aifoiigs emuer rfaf=H, 1969 (1970 T IMfAFH H=id 10)
B AR T PR B v fadaes |

(e¥ae dier)
TR 731 |

.......................

AUTHORITATIVE ENGLISH TEXT

Bill No. 24 of 2025.

THE HIMACHAL PRADESH SHOPS AND COMMERCIAL ESTABLISHMENTS
(AMENDMENT) BILL, 2025

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title.
2. Amendment of section 7.
3. Amendment of section 13.
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Bill No. 24 of 2025.

THE HIMACHAL PRADESH SHOPS AND COMMERCIAL ESTABLISHMENTS
(AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Shops and Commercial Establishments Act, 1969
(Act No. 10 of 1970).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1.  Short title—This Act may be called as the Himachal Pradesh Shops and Commercial
Establishments (Amendment) Act, 2025.

2. Amendment of section 7.—In section 7 of the Himachal Pradesh Shops and
Commercial Establishments Act, 1969 (hereinafter referred to as the “principal Act”), in proviso
(a) of sub-section (2), for the word “fifty”, the words “one hundred forty four” shall be substituted.

3. Amendment of section 13.—In section 13 of the principal Act, in sub-section (1),
after the words “every establishment”, the words “employing ten or more employees” shall be
inserted.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Shops and Commercial Establishments Act, 1969 was enacted over
fifty years ago to regulate the conditions of work and employment in shops and commercial
establishments. In view of the significant institutional and socio-economic changes since its
enactment, certain provisions of the Act require revision to enhance its relevance and effectiveness.

Section 7 of the Act, presently restricts overtime work to fifty hours in a quarter. It is
proposed to enhance this limit to one hundred and forty four hours per quarter, subject to the
payment of overtime remuneration at twice the normal hourly wages, so as to provide employees
with greater earning opportunities. Further, while the Act currently mandates registration for all
establishments, it is proposed to limit this requirement to the establishments employing ten or more
persons. This rationalisation is expected to facilitate ease of doing business in the State. Hence, it
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has become expedient to amend the Himachal Pradesh Shops and Commercial Establishments Act,
1969.

This Bill seeks to achieve the aforesaid objectives.

(HARSHWARDHAN CHAUHAN)
Minister-in-Charge.

DHARAMSHALA

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE HIMACHAL PRADESH SHOPS AND COMMERCIAL ESTABLISHMENTS
(AMENDMENT) BILL, 2025

A
BILL
further to amend the Himachal Pradesh Shops and Commercial Establishments

Act, 1969 (Act No. 10 of 1970).

(HARSHWARDHAN CHAUHAN)
Minister-in-Charge.

Secretary (Law).

DHARAMSHALA:
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fearae yewr faue wur wRae™

fei®, 2 foawR, 2025

et ;- faodo—fuma—fagd / 1—134 / 2025 —fRAmeral oW faum= w9 &1 ufhar ud
R Aareq fREEell, 1973 @& FOA—140 @ saeia fRAmEd wewr R e (fgcia M)
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FXATEIRT / —
J2UTS,

afera,

20 wo faem - |
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fearae uew TR I (fecie |eiem) faRre, 2025
US| BT HY

2. T 36 BT G|
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B B fory fadas |

TRT TR & Oscrd av § fRamd u<r faum 9w grr fa=folRad w0 o I8
st 8 —

1. 9 9W &R UR™M——(1) 39 fRfam &1 dffra am R uew TR e
(faira <demem) rfafrm, 2025 2|

(2) U8 1 TRR, 2025 DI Ygel G A ST |

2. T 36 BT I —RA=d U R 9 s, 1994 &7 oRT 36 H—
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(@) SU-GRT (1) § "R qULAq IS Qe I8 & AqAH W' &l BT @ o
SITQT: 3R

(@) SU-GRT (2) & WIF W FA=feRad @ S, 12iq —

“(2) TR & WETUR IR IU AEMUR & Y@ S9e HatEs @ aRg 9 g a9 ol
g1, 59 d@ & 39 99 AeR I7 U ABMUR & ©Y | 98 704 Ue 4 ANUS el
T <A1 IT O g SU HEMUR & HHS H I8 J8UR & ®©9 § farida F8 &< fear
ST 3R I8 37U+ UaTafy & e UR 3799 Ug WX 8] X8

IR A HBMUR AT IU HETUR HT g Rad 8 ST 2 AT 39 SRIGIA & SR q,
IS AT AfATIT URdd & HRYT Rad & oar g o RfSd 89 & U 719 &
Ay & WNaR S T F A9 Ay & forv a1 fHateq Hxamrm e | |
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(2 W FREF & B8 8Y 1 39 UBR FRAAT Jeucer & ol &1 78 3ls a1 a1
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IaHT |, HETUR 3R SU #eTUR &I Uemafy 3gg ay (1 99 ©g #8) d& AfAd §| I8
JeaTafyy Faifa AeUR 3R IU—HEMUR &I R &1 g9l w9 I TR - 3R =g &_
% oy i 999 ye™ T8 dRaT © | URUHREReY T H fAer BRI SR ST SRy
DI U BT YT B H YR JAHA & @ | ReRdn, FRavar iR i & HiaR et
AT AR T f[dd {hardedl R &9 digd R g U GHI UG &R & oy HEUR
R SU HEMUR &I USMafd 31ee d¥ W deTdhx Ui dy &rAT AP g | Id: I 3R TR
i @1 ferards serar # g ©g oHfed H I8 SR wwanad far S 2|

fd fearae uew faus | 93 9 T30 ot &R feame ueer TR A i, 1904 #
e AT ST STATaeId B, $ACIY RS USY & HeTEeH ISuuTd gRT IR & Afdum
@ e 213 @ WUS (1) & A0 Uad ARl BT YANT PR U, 28 ISR, 2025 PI 2T
Uy TR A (SeieE) SreuTe, 2025 (2025 BT IRATSY WD 4) WEad fear on N
SNERTET W& UeA.UeL.3R—SI(6)—19 / 2025—<fo], ANRI 01 AdRR, 2025 §RT IoUd (3—7ToIC),
RATad YS9l H ORI 03 FdHR, 2025 Bl YT fhar 7T o7 | 39 Sad Jeq<eY Bl {97
SR & frafia srffafafy grr uforenfua feam S <er 2

g faedie SRRG St @1 gt & forg 7

(fasparfeca RiE)
TIIRT FHAT |
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ESIRESIEE]

e yewr TR M (i dweE) (e, 2025
(e w1 % gRvenfid w9 )

farae uewr TR e ifaf e, 1994 (1994 &1 IfSfgH =aid 12) &1 AR AL
PR B fory faege |

(fasparfea RiE)
TR H37 |

afga (fafd) |
[SIK4EC 2025
AUTHORITATIVE ENGLISH TEXT
Bill No. 21 of 2025.
THE HIMACHAL PRADESH MUNICIPAL CORPORATION
(2nd AMENDMENT) BILL, 2025
ARRANGMENT OF CLAUSES
Clauses:
1.  Short title and commencement.
2. Amendment of section 36.

3. Repeal and saving.
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Bill No. 21 of 2025.

THE HIMACHAL PRADESH MUNICIPAL CORPORATION
(2nd AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.12 of
1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-sixth Year of
the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Municipal Corporation (2nd Amendment) Act, 2025.

(2) It shall be deemed to have come into force on the 1st day of November, 2025.

2. Amendment of section 36.—In section 36 of the Himachal Pradesh Municipal
Corporation Act, 1994,—

(a) in sub-section (1), the words “and thereafter at the expiration of every two and half
years”, shall be omitted; and

(b) for sub-section (2), the following shall be substituted, namely:—

"(2) The term of office of the Mayor and Deputy Mayor of the Corporation shall
be five years from the date of election, as such, unless in the mean time he resigns
his office as Mayor or Deputy Mayor or unless in the case of Deputy Mayor is
elected as the Mayor and he shall cease to hold his office on the expiry of his term
of office:
Provided that if the office of the Mayor or Deputy Mayor is vacated or falls vacant
during the tenure on account of death, resignation or no-confidence motion, a fresh
election within a period of one month of the vacancy shall be held from the same
category, for the remainder period. ”.

3. Repeal and saving.—(1) The Himachal Pradesh Municipal Corporation
(Amendment) Ordinance, 2025 (4 of 2025) is hereby repealed.

(2) Notwithstanding such repeal, any action taken or anything done under the Ordinance
so repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.
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STATEMENT OF OBJECTS AND REASONS

At present, the term of the Mayor and Deputy Mayor is limited to two and a half years. This
short tenure does not provide sufficient time for the elected Mayor and Deputy Mayor to effectively
represent and lead the Corporation. As a result, the development works and governance in the
Corporation often fail to meet the expectations of the public. To provide stability, continuity, and
adequate time to focus on long-term planning and sustained development activities within the
Corporation, it is necessary to extend the term of the Mayor and Deputy Mayor from two and a half
years to five years. Therefore, the amendment is proposed in the public interest to enhance the
governance and developmental efficiency of the Municipal Corporation.

Since, the Himachal Pradesh Legislative Assembly was not in session and the amendment
in Himachal Pradesh Municipal Corporation Act, 1994 was required urgently, therefore, the
Himachal Pradesh Municipal Corporation (Amendment) Ordinance, 2025 (Ordinance No. 4 of
2025) was promulgated under clause (1) of article 213 of the Constitution of India by the Hon’ble
Governor of Himachal Pradesh on 28th October, 2025, which was published in Rajpatra
(e-Gazette), Himachal Pradesh on 1st November, 2025 vide Notification No. LLR-D (6)- 25/2025-
Legn, dated 1st November, 2025. Now, the said Ordinance is being replaced by a regular enactment
without any modification.

This Bill seeks to achieve the aforesaid objectives.

(VIKRAMADITYA SINGH)
Minister-in-Charge.

DHARAMSHALA

FINANCIAL MEMORANDUM
—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—
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THE HIMACHAL PRADESH MUNICIPAL CORPORATION
(2nd AMENDMENT) BILL, 2025

A
BILL

further to amend the Himachal Pradesh Municipal Corporation Act, 1994 (Act No. 12 of
1994).

(VIKRAMADITYA SINGH)
Minister-in-Charge.

Secretary (Law).

DHARAMSHALA
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